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(c) whether Government have car-
ried out any investigationg to ascer-
tain the truth of the matter?

Tue MINISTER or AGRICULTURE
(Dr. P. S, DESseMUKH): (a) to (c)
Information is being collected from
the States concerned and will be laid
on the Table of the Sabha as soon as
received.

RamL LiNk TO Jammu Crry

*540. Sur1 P. N. RAJABHOJ: Will -

the Minister of Ramways be pleased
to state:

(a) whether Government propose
to open a rail link to Jammu City;

and

(b) if so, when the work is expec-
ted to be completed and at what stage
of implementation it is at present?

Tue DEPUTY MINISTER or RAIL-
WAYS (Surt S. V. RAMASWAMY):
(a) and (b) The proposal is under
examination by the Railway Board.

CosT OF SUGARCANE PRODUCTION

*545 Surr D, B. DESAI: Will the
Minister of Foop AND AGRICULTURE be
pleased to state:

(a) what is the cost of production
of sugarcane in the States of Maha-
rashtra, Madras and Mysore;

(b) whether Government have
taken any measures” to reduce this
cost; and

(c) if so, what are those measures?

Tue DEPUTY MINISTER oF AGRI-
CULTURE (Surr M. V. KRISHNAPPA):
(a) No reliable data regarding exact
«cost of production of sugarcane in the
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States of Maharashtra, Madras and
Mysore are available at present.

(b) and (c) Yes, Sir, With a view
to lay a sound foundation for the eco-
nomic production of sugarcane from
the smallest possible area, schemes for
development of sugarcane have been
introduced in various States,

HosPITALS FOR EMPLOYEES OF Gov-
ERNMENT UNDERTAKINGS AT RANCHI

*558. SHrr P. C. MITRA: Will the
Minister of HEALTH be pleased to
state:

(a) whether he is aware that diffe-
rent Central Government undertak-
ings situated within the limits of
Ranchi town are having separate hos-
pitals or dispensaries for treatment of
their employees; and

(b) whether there is any proposal
under Government’s consideration to
have co-ordination between them to
save overhead expenditure?

Tae MINISTER or HEALTH (SHRI
D. P. KARMARKAR): (a) and (b) In-
formation is not readily available and
is being collected.

EMPLOYEEs OF NORTHERN RAILWAY
TRANSFERRED FROM ONE DIVISION TO
ANOTHER

*559. Surr A. C. GILBERT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
railway employees of the Northern
Railway when transferred from one
Division to another Division of the
same Railway, at their own request,
are not given the benefit of their pre-
vious service;

(b) whether it ig a fact that a
number of goods clerks recruited for
Jodhpur Division in  the years 1958,
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1954 and 1955 and transferred to Delhi
Division in August, 1958 at their own
request, have been given the benefit
of their previous service and placed

senior to those who were appointed
in 1947,
(c) whether Government  have

received any representation from the
goods clerks in this regard;

(d) 1if so. what action Government
have taken in the matter, and

(e) what are the reasong for which
other Railway employees are not given
the benefit of their previous service
when transferred to other Divisions at
their requests?

Tre DEPUTY MINISTER or RAIL-
WAYS (SHrRr S. V. RAMASWAMY):
{a) Yes, for the purpose of seniority
only.

{b) The transfers referred to were
ordered on administrative grounds.

(¢) and (d) Yes, the representa-
tion ig under consideration,

(e) The present practice safeguards
‘the interest of staff already working
in the Division to which transfer is
sought; further it helps in keeping
down the number of requestg for
transfers,

RENEWAL OF IEASE-DEEDS OF LEASE-
HOLD PROPERTIES IN NEwW DELHI

*560. Surr A. C. GILBERT: Will the
Minister of HEALTH be pleased to
state:

(a) whether it is a fact that a large
number of lease-deeds of lease-hold
properties in the New Delhi area, the
lease-terms of which have gince
expired, have not so far been renew-
ed;

(b) if so, what is the number of
such cases and what are the reasons
for which the lease terms have not
been renewed; and
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t (c) when the lease-terms of such

cases are likely to be renewed?

THE MINISTER or HEALTH (SHrr
D P. KARMARKAR): (a) to "(¢) The
informat on is being collected and will

be laid on the Table of the Sabha in
due course,
TREVISION OF SENIORITY IN ASSIST-

ANTS GRADE OF THE RAILWAY BOARD

*614. SHrRiMATI SHANTI DEVI: Will
the Minister of RamLwAys be pleased
to state whether the rules regarding
revision of seniority in the Assistants’
Grade of the Railway Board, which
were referred to the Union Public
Service Commission last year, have
been finally approved by them; and if
not, what is the reason therefor and
by what time they are going to be
approved?

Tue DEPUTY MINISTER or RAIL-
WAYS (Ser1 SHAH Nawaz KHAN):
A list of persons to be included in the
initial Constitution of the Assistants’
Grade of the Railway Board Secre-
tariat Service was sent to the
UPS.C. on 13-12-1960 for their con-
currence. The Commission have advis-
ed that the case is under their conside-
ration and their advice in the matter
will be communicated as early as
possible.
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